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{b) Prior to 1978 Budget, the duty
relief of 1 per cent evailable to
small' scale conductor manufacturers
was inter alia based on the criterion
of capita! investment. However, as
part of the 1978 Budget, the duty re-
lief to small-scale industry generally
was rationalised. Presently, the small
scale conductor manufacturers, whose
clearances during the preceding finan-
cial year did not exceed Rs. 15 lakhs,
are eligible for complete exemption
on clearances upto Rs. 5 lakhs.

Government have no definite infor-
mation to the effect that the change
in the pattern of concession has crip-
pled the small-scale sector of this
industry.

Circulation of Black Money

685. SHRI EDUARDO FALEIRO:
Wil} the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether there is a continuing
rise in the circulation of black money
in the country;

(b) whether it is a fact that a
higher proportion of the taxable in-
come is escaping the tax net; and

(¢) if so, steps taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 SATISH AGARWAL): (a)
to (c). There js no evidence with the
Government to show that there is a
continuing rise in the circulation of
black money in the country or that
the scale of tax evasion is on the in-
crease. However, measures to counter
the twin evils of black money and
tax evasion are continuing. Both the
laws as well as the machinery of tax
administration have been strengthen-
ed in recent years to unearth black
money and bring tax evaders to book.
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Imposition of Work Norms om Deve-
lopment Officers of L.1.C.

686. SHRI SAUGATA ROY: Will
the DEPUTY PRIME MINISTER AND
MINISTELR OF FINANCE be pleased
to state:

(a) whether Government hagq uni-
laterally imposed work norms on the
Development Officers of the L.I.C.;

(b) whether the organisations of
the Development Officers have protes-
ted against these norms as being un-
fair and undemocratic; and

(c) whether Government propose
to amend these norms to ensure job
security for L.1.C. officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). An mgitation wag }aunched
by the National Federation of In-
surance Field Workers against the
Scheme of ‘cost-norms’ introduced in
1976. In pursuance of the assurance
given by the Finance Minister in the
Rajya Sabha on 22nd March, 1978, de
novo discussions were held between
the LIC maragement, the Field Work-
ers’ Federation and representatives
of Government. The management of
the LIC had offered a modified Sch-
eme for appraising the performance
of Development Officers, making sub-
stantial improvements as well as con-
cessions as compared to the 1976 Sch-
eme. The offer was not ac¢ceptable to
the Federation of Development Offi-
cers, The 1.1.C., therefore, took neces-
sary action to implement the Scheme
for assessing the performance of Deve-
lopment Officers on the basis cf the
new offer.

(c) Government are of the view
that the new scheme of ‘cost-norms’
is fair to the Development Officers as
well as to the policy-holders and the
LIC. The new Scheme takes due care
of the demands and aspirations of the
Development Officers in the matter of
security of service, protection of emo-
luments, ncrmal grade increments ete.
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Only those Development Officers who
operate at uneconomic cost would att-
ract the penal provisions of the new
Scheme.

Ruleg Regulating a Subsidiary Com-
pany Borrowing Money from the
Parent Company

687. SHRI S. S. DAS: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) are there any rules regulating
a subsidiary company borrowing
money from the Parent Company
where no sales are taking place from
the Parent Company to the subsidia-
ry; and

(b) i¢ these loans are interest free
is the subsidiary evading tax by not
paying the interest on the loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) There are
no such rules in the Income-tax Act,
1961.

(b) No, Sir.
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Under Cutting in Air India Cargo
Market

689. SHRI K. LAKKAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have seen
the report appeared in Times of India
dated 31st January, 1979 under caption
“Under Cutting in  Air India Cargo
Market”;

(b) what are the reaction of this
Ministry; and any standard charge
proposed in IATA to stop under cut-
ting process in Air India; and

(c) action proposed?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) to (c).
The information is being collected and
will be laid on the Table of the Sabha.

Agreement regarding Customg with
Pakistan

690. SHRI K. T. KOSALRAM :

SHRI M. RAM GOPAL
REDDY :

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) the salient features of the cus-
toms agreement arrived at recently
following the visit of the Pakistani
delegation to India; and

(b) what ig the extent of smuggling
at present across the borders of the
two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The dele-
gation of Customs officials from
Pakistan, which visited India in Jan-
uary, 1979, held discussions with
Indian Customs officials on matters of
mutual interest. The two delegations
identified the areas of mutual coope-
ration in tackling smuggling acros; the
border between the two countries and
agreed to consolidate the progress





